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Wednesday this the 20th day of March 2002. 
CORAM:. 

HON'BLE MR.A.V.HARIDASAN, VICE CHPJRM.A1..! 
HON'BLE MR.T..N.T.NAYAR, ADMINISTRATIVE MEMBER 

O.A.1347/00: 	. 	.. 

A.Vëiu Grade IV, 
Chief Telegram,Master CTO., 
Bharat SancharNigam Ltd., Calicut. 

PP Ayyappan, Grade IV, 
Chief TelegramMaster, CTC', 
Bharàt SanchàrNigam Ltd., 
Paiakkad.. 

. V.Sugathán, Grade IV, 
Chief Telegram Master, CTO, 
Bharat Sanchar Niqam Ltd., 
Thiruvananthapuram. 	 -Applicant 

(By Advocate Shri P.N.PurushOthama Kairnal) 

Vs. 

1. 	Union of India represented by 
Director. General, Bharat Sanchar 
Nigam Ltd, Ashoka Road, 
Sanchar Bhavan, New Delhi. 

. c 2. r. ...... . . 
C:- 
. . .. 

- 

Bharat Sanchar Nigam Ltd., 
Keral.TelecommunicatiOflS, 
Thiruvananthapuram-33. . . 

3 	Principal General Manager, Telecom, 
Bh.arat Sanchar Nigam Ltd., 
Cochin-16. 	 . . 	espondents 

• (By Advocate Mr. C.Rajendran (SCGSC) 

O.A.1290/00: 	. 	. 

P.Ravindran.. Chief Techhicl Officer, 
Circle Telecom Training Centre,. . 

	

'trivandr.um. 	. 	 . 	Applicant 

- (By Advocate Shri M R Rajendran Nair 

Vs. 	- 

p 

1 32-1 /00, 
110/01 



Union of India, represented by 
• 	Secretary to Government of Irdia 

Ministry of Conmunication.s. 
New Delhi. 	•. 

The Chief General Manager,, 
• 	BharatSanchar Nigam Lirnted., 

Trivand.rum. 

The General Manager, 
Bharat Sanchar Nigam Limfted, 
Triya'ndrum Secondary Switching Area, 
Trivandrum. 	 Respondents 

(By Advocate Ms. P.Vani, ACGSC). 

O.A.1291/00: 
K.Vidwakaran, 	 .• 
Chief Technical Officer, 
Circle Telecom Training Centre, 
Trivandrurn.. 	 Applicant 
(By Advocate Mr. MR Rajendran Nair) 

Vs. 	 . 

Union of India. represented by 
• 	Secretary to Government of :ndia. 

• 	Ministry of telecommunications, 	. 	 S  

New Delhi .  

The Chief General Manage. 
• 

	

	Bharát Sanchar Nigam Limited, 
Tn vand rum. 

The General aner. 	. 	. . 
Sharat Sanchar Nigam Limited. 
Trivandr!. Secondary Switching Area, 
Tnivandrum. 	 . 	Respondents 

By Advocate Shri T,C.Krishna, ACGSC) 	• 

O.A.1302/00; 	 ' 0 

B.Savithri, W/oP.Rajappan, 
Chief Sectien Supervisor, 
Offiáe of the Deputy General Manager (Urban), 
Thiruvananthapuram-4. 	 Aopl icaht 
(By Advocate Shri Sasidharan Chempazhànthiyil') 

Vs. 	 • 	 • 

Deputy. General Manaer,  
• 	(Planning and Administration.), 

Telecom District. 
• 	Thiruvananthapurarh-23. 	• 

• • 	General Manager, Telecom DistHct, • 	• 
Thiruvananthapuram -23. 



V., 

Director General, 
Teicom Deprtrnent. New Delhi. 

Bharat Sanchar Nigam Limited, 
represented by its Chairman. New Delhi. 

Union of.tndia, represented by, its 
Secretary, Ministry of Communications, 
New Delhi. 	 . 	ResDondents. 

(By Advocate Shri.C.Rajendran, SCGSC) 

0.A.1321/00: 	 . 	 . 

A.Vanajak.shy, W/o Viswambharan, . 	... 
Chief Telephone Supervisor, 	. 	. 
Office of the Divisional Engineer, 	. 	. 
(Trunks and Special Service), 
Thiruvananthapuram. 	.,. 	 Aplicthit . .. 
(By Advocate Shri Sasidharan Chempazhahthiil) 

Vs. 

Deputy Chief General Manager, 
(Planning and Administra -tiqn), 
Telecom District, 8.S.N..L.. 	. 
Th.iruvananthapuram-23, 	. . 	.. 	. . 

General Maager,. Telecom Distrct, 
B.S.N.L., Thiruvananthapuram. 0 

.3. 	Director General, 
• . 	. 	Telecom Department, New Deihi.. 	- 

4. 	Union of India. represented by i'ts 
Secretary, 41ri,stry of 
Communications,. New Delhi. 

5 	. 	Bhar,t Sanchar Nigam Ltd. , represented by 
its Chairman, NewD&hi. 	 Respondents 

(By Advocate Shri R.Madanan Pi]lai, ACSC) 

O.A.1322/00: 

TA Narayanan, Grde IV. CTO, 	- 
Bharat SanchärNigam Ltd., Aluva. . 

Smt.Rosamma Paulose, Grade IV, CTO,. 
Bharat Sanch.ar Nigam Ltd.. , 	 0 • 

Cochin-16. 	. • • 
	 0 	

• 	 Applicants  
(By Advocate Shri P.N:Purushothama kaimal) 

Vs. 	 .. • 	
0 	

0 



.4. 

1 . 	Union 'of India represented by 
Director General, 	, 

• 	 0 	 BhàratSanchar .Nigam Ltd. 
P;shoka Road, SancharBhavan, 
New Delhi. 

2. 	The Chief General Manaer, 
Bharat'Sancar Nigam Ltd.., 

• 	' 	 Kerala Tejecommunicatiofls 
Thi ruvananthapurarn. 

	

• 	
3. , 	Principal General Manager, Tslecom; 

• 	 Bharat Sanchar Nigm Ltd., 	 ' 
• 

	

	
Cochin-16. 	 Rëspondëflts 

(By.'Advocate Shri K.R.Rajkumar, ACGSC) 

0A.1330/2000: 	. 	. 

• 	 M.Suseela. D./o K.Padmanabhan. Kant,  
Chief Telephohe SuperVisor, 

• Office of the Sub Divisional Engineer, 
• Trunks. 'Central Telephone Exchange 

	

• 	ThIruvananthaputam. 	. 	. 	 Applicant 
(y Advocate Shri Sasidharan Chempazhanthiyil') 

	

• 	
Vs.  

Deputy General Manager, 
(Planning and Administration), 
B.S.N.LS, Telecom District. 	 ' 

	

• 	 Thi ruvananthapura'm-23. 	 . 

•, General Manage,Teiecornh District, 	 . . 
8.S.N.L. , Thiruvananthapuram-23. . 

• 	 3. 	. 	Director General, Telecom DcarLrnent 	. 
• 	

0 	8S.N.L.. New Delhi. 	. 	

0 

• 4. . 	Union of India, represented by its 
..... 	. 	Secretary, Ministry of CommunicationS, 	

0 

New Delhi. 	 • 	•. 	 . 

5. 	Bharat Snchar Nigam Ltd., represented 
by its chairman, 	 . 	 0 	 • 

• 	 New Delhi. 	 Respondents 
•(By Advocate Shri C.Rajendran, SCGSC) 	• 	 • 

O.A.1335/OO: 	' • 	 •• 

K.Omana. W/o Sasidharan, 	 • 	. 	•• 	• 
Chief Telephone Supervisor,  
Office of the Sub Divisional Eng.inee, . 	 0 

Kitharnukku,' Thiruvananthapuram. 	 Applicant 

	

• 	(By Advocate Shri Sasidharan Chempazhanthiyil) 	. 	0 	 • 

• 	

0 	 . 	

0• 



.5.: 

Vs. 

Deputy General Manager; 
'(Planning and AdministrationY 
BS.N..L. . Telecom District, 
Thruvananthapuram. 	 . 

'General Manager, TleconDistrict, 
B,SN..L. , Thiruvananthapuram -23. 

Direttor General, Telecom Department, 
B.S.N.L., New Delhi. 	 2 

Union of India, rpresented.by its 
Secretary, Ministry of Communicat'ions. 
New.Delhi. 

• 	 5, 	Bharat'Sanphar Nigam Ltd., represented by 
:its.chairman, New Delhi. 	 Resondents 

(By Advocate Shr'i C.R&jendran. SCGSC) 	., 

O.A.8/2001: 	. 	 .' 

M N Damodaran 
• 	Chief Telephone Supervisor, 	 ••. 

• 	 Trunk.Exchange, Kottayam. 	 Applicant 	. . 
(By Advocate Shni M.R.Rajendran Nair) 

S. 

1. 	Union of Indiav rebreseritd by.. its 
Secretary to Government of India, 

I , 	Ministry of Comunications, New Delhi. 

2 	Bharat .Sanchar Nigam Ltd., represented by 
the Chief General Managei, Kerala Circle, 

• 	 •Trivandrum.. 	. 	. 

3 	The General Manageri Telecon D'stricc 
Kottavam-686 001. 	.. 	 .. . Respondents. 

(By Advocate Shri TC.Krishn&1ACGSC) 

• . 	O.A. 108/01: 	 . 	 . 

K.Madhavan, 	
:. . 

	

• Chief Section &upervisor 	. 	 . . 
Office. of the Gnerai Manager, 

• 	 Telecom, Koliam. 	., . 	 .. 	 . 	
. 	 . Applicant 

(By Advocate Shri SasidharanChempazhanthiYil) 	'• 

Vs. 	. 	. 	. 	 ., 

1 	General Manager, 

	

Telecom District, 	. 	 . 

	

Rharat Sanchar Niqam Ltd., Kollam. 	. 
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2. 	DirectOr.Gefleral, Telecom bistict 
Bharat Sanchar Nigam Ltd., New Delhi. 

• 	3. • 	Union of India represented byitS 

Secretary! MihistrY of CommufliCatiOflS. 

New DeThi. 

Bhra, Snchar Nigam Lt.th represented by 

its c;hairmafl New, D e i h i 	
0 

P.iohammêd Basheer, Senior Telecom 
Office Assistant (G). Office of the 
Genera] Manager, •TélecOm 

Bharat 	nchar.Nigarn Ltd 

	

. . 	
espondentS 

K o liam.  

-
(By Adocae Shri P.Vi.ja'yakurnar, ACGSC  

O.A.11O/O1: 	 S  

• 
S  K.K.Lakshi, W/o. Gangadharafl 	 . 	 S  

Chief .TétephOfle SuperviSor, 	 S  
• Auto Exchanger Kottarakara. 	 . 	Applicant 	 S 

• 	(By AdvocateShri Sasid.harafl ChernpazhaflthiY1l) 

.Vs. 	•• 	S 	 ' 	 S  

General Manaqr Telecom Oist. ri t. 	S 

Sharat Sarichar N.i'gam Ltd. , Kol.iam. 

Director General! 	S  
• 	• Bharat Sanchar Nigam Lt-d. . New Delhi. 

• 	3. 	Union of Ipdia reresented by its 	. 

• 	Sec.retarY, Ministry of Commun1CtiOflS 

New Delhi. 	 • 	' S . 

4. 	Bharat Sancha Nigam Ltd., represented 
by. its Chairman. New Delhi. 	S 	 S  

• 	5 •. 
	P.K.Omana, Senior Telecom 0Ff.ice 	 S  

Assistant (P). Office of the Sub 
• 	 S 	 • 	 •. Dvisiona-1 Engineer (TD & 	DF)' 	• 	S  

Kollam. 	
• 	 Respondents •• 	 S  

(By.AdVOCateShri M.R.Sure'Sh, ACGSC (R.1-4) 

O.A.111/01: 	 . 	. 	• 	-. 	• 	
S 

.KarUnakarafl, S 	 • • 	 S  • 

• 	Chief Telephone SupervisOr, 	 • 	 • 	 S  

Office of the Divisional Engineer, S  • 	 S  

• 	Fhones (Internal), Kottarakar.a., S  • • 	Applicant 	S . 	 • 

(By Advocate Shri Sasidharan ChernpazhrithiYil) • 	: : 

• 	Vs. 	 S 	 • 	

S 	 S 



$ 

7. 

1; 	General Manager, TelecomDistrict, 
Bharat Sanchar Nigam Ltd 	loiiam 

DirectorGeheraL 
SharatSanchar Niam LtdJew Delhi. 

Union of India represented by its Secretary, 
Minis;ry of Comniunications, New Delhi,' 

• 	4. 	Bharat Sanchar Nigam Ltd. rejesented by • 	
its Chai.rn'an, New Delhi. 

5 	K Raian, Senior Telecom Ci'ce ssistnt(P), 
Office of the Sub Divisional Engineer 
(TD & MDF). Kollam, 	 •ResQondents 

(By Advocate C.Ra.jerdran, SCGSC L1T4) 

0 A. 220/01 

PK Krishnan. Grade iV 
Senior Telephone Supervisor, 
Bharat Sanchar Nigam Ltd., Muttom. 

K.A.Veiayudhan, Grade IV, 
Senior Telephone Suoervisor 
Bharat Sanchar NigamLtd., 
Puthencruz. 	• 	 Applicant 

• 	C E 	A:ivbcat, 	Sh - i PN PursDt trr3 " , rrj 

Vs 

1. 	Un -ion of India represented by Director General, 
• 	 • -Bharat Sanchar Nigarn Ltd., 

Ashoka RoarJ, Sanchar Bhavan, New Delhi, 

2 	La Chief General Manager, 
Bharat Saichar Nigam Ltd. 
Kerai. T.elecommün• -ications, 
Thruvananthaouram. 

P.rincipai General Manager. Telecom, 
Bharat Sanchar Nigarn Ltd. 
Cochin-16. 	 - 	Respondents 

(By Advocate Shrj C.Rajendran, SCGSC). 

0A.221/O1: 

F.K.Sekharan. Grade IV, 
Chef Technical Supervisor, 
Bhar.ai Sanchar Nigarn Ltd,: Vyttila. 

K.M.Chandran•, Grade IV., 
Chief Technical S.uperuisor, 
Bharat Sancriar Nigam Ltd • 	
Vyttila. 	 Applicants 

(By Advocate Shri P N Purushothama Kaimal 



- 	.8. 

vs.: 

UniOn 
of India rèDreSeflted by Director Genral 

Bhar Sanchar Nigaffi Limite. 

Ahoka Road 	nThar. BhaVa 
	New Delhi 

The 	
Genera Mafl.ager 

anchar Ngam Ltd., 

Keral 
ThuaIarhapum. 

• 	.' 	PrifliPai General manager. TeleCO 

• 	 Barat Sanchar Nigam Ltd., 

-Cochin l6. 	
• 	 Respondents 

(By Advocate Mrs. Chi.tra, ACGSC) 

• 	o.A.311!01: 

TV Nalifl 	 . 
• 	efTe1gram Master, GradeIV 

C..O.. KoCil6 	
- 	Applicant 

(BI 
Advocate •Shri P.N.PuruSh0tma Kaimal) 

Vs. 

UniOn of India reoreSeflt 	byDect0r 

General , Bharat sanchar •Tcat 	
td. 

AshCka Road. Sanchar Bhavfl New Delhi. 

The bief 3éneral ManaeC 
- 	Bharat Sahar Nigam Ltd.. 
	- 

Krala TeleCOmfl' 

• 	 PrinCP1 Genera' 	
nager, Telecom. 

Bharat Sanchar Nigarn Ltd., 	• . 

- cochifll 6 	 - 	• 	
ResDondents 

	

(BY Advocate Snri c.B.$reekYm 	
ACGSC) 	• 

having -  been 	
heard on 20th March 2092 

The.aPPlCatb 0   

• 	
•• 	the Tribunal on the sane day deU 	

& verd hefO110W 

S 	 • 



I 

.9, 

ORDER 

HON'BLE MRA.V.HARIDASAN VICE CHAIRMAN 

The facts'and the auestion of law involved in all these 

cases are similar and therefore, these'.ss are being Feard and 

disDosedof by this common order,  

2.. 	All these cases are the fail cLt of the oderQf the 

Central Admiistratiye Tribunal Ahmedabad Benchin'O.•A623/96 and 

the letter dated 5.9,97 issued by the Chief General ianager, 

Telecom. Kerala Circle,on the basis of the above said ruling: of 

the.Ahmedabäd Bench. The 8policants in all these cases beionginç 

• to SC/STS who had been promoted to Grade IV of 8CR. have been by 

the impugned order in these cases reverted on the basis of the 

ruling of the Ahmedabad Bench of the Tribunal •s aforesaid. The 

applicants challenge, these orders in these 'apoiicat.ions on 

similar grounds. The facts in the individual applications are 

stated as under: 	 . 

O.A.. 1347/2300:  

3. 	The applicants 1 and 2 Were orornoted w..e..f. 	30.1190 to 

Grade IV of BCR and the aoiicanto,2 wsoromoted we.f. 

1.7.92. While they were cont -inuinq thus on the promoted post 

• they were served with the impugned orders A4 and AS reverting 

them to BCR Grade III on a review' of the oromotion to Grade IV of 

BCR conducted asoer Department of Telicommunication's (DOT for • - 

'short) letter 'dated 89.99. 	Aggrievd by this, the applicants 

have filed this aoolication seeking to set aside A4 to the. 

extent it affect.s the applicants 1  and 2 and A5 as it ffects the 



.10... 

• 	 applicant No.3 declaring that the applicaflts have every right to 

• 	continue in the pot of Grade. IV of BCR 

4. 	The respondents in tsir reply statement. cotend that the 

Ahmedabad 8ench of the Tribunal n.O..A.623/93'datea 11.4.97 seek 

• to justify the impugned order on he ground that Ahmedabad Bench 

has held that. the pricinles of r 1ervtOfl is nct applicable for 

placement in the Grade IV BCR. as the same is not a promotion and 

that the impugned order have been issued in terms of DOT?S lette.r 

irnplerneiting the directions of the Tribunal. It hs aiso been 

contended that the High court of GujarathasUPheld the judgement 

of the Ahmedabad Bench.  

.O.A.1296/00  

The applicants a member f the Schduied Caste community 

was promoted to Grade IV of BCR w.e.f. 	1.1.95 by giving the 

benefit of. reservation. 	Aggrieved by the iruqnedorder dated 

4.12.00 revertiho the apØiicant from GradelV to Grade .111 on 

reiew of the promotiOns to Grade IV pusunt to the DOT's'letter 

dated 22.8,g7 on the basis of the. judgement of th Ahmedbad Bench 

of the Tribunai in 0.A.No.623/96, the applicant hs filed this. 

application seeking to set aside. A1 'dated 4.12.2000 and R-i 

letter dated 22.8.97 on the basis of which the impugned order A-i 

was issued.  

The respondents in their reply statement seek to justify 

the impugned action on the ground that the placement • in the 

higher . scale of BCR does not amount to promotion calling for 

observance of' the worst system as has been held by the AhmedabaC 



Bench of the Tribunal in O.A.623/96 which has ben upheld by the 

Hon'bie High Court of.Gujarat and as the Hon'ble High Court of 

• 	Kerala has also inthe ruli'g repoited in N.GPra'bhU and another 

Vs 	The.Hon'bTe Chief Justice andother (1973 Lab IC 1399) held 

• 	that placements in a higher sc.le Ues not amount to, oromotlon. 

warranting reservation'for that. There isno merit in the claim 

of theapplicant for IDiacementifl Grade IV of 9CR promotion which 

• 	calls for adjudication. 	 ' 

O.A.1291/2000: 

7. 	The applicart a menberof theS.cheduled Caste community 

was promoted to Grad IV of 9CR w.e,f. 	3O.11.O giving the 

benefit of reservation 	He is aggrieved by the impugned oroer 

dated412.2000 (Al) by which he has been reverted. 	His 

representation against the reversion was rejected by A-7 order 

placin9 reiiapce on the letter of the DOT dated 8.8.97 which was 

issued in comlice with the judement of the Ahmedabad Bench Of 

the th, ce.tral Administrative Tribunal;. The applicant has. 

the'refore filed this apali cationch 	fl aliegti iq A-1 to the extent. 

i t affects him as also the A-7 order, 	• 

• • 
	8. 	The respondents in their r1Y statement seek to justify 

• 	, the impuged action on the ground that the placement in the Grade. 

IV of 8CR does not amount to romotian as has been held 	the 

Mmedabad Bench Qf CAT in O.A.623/96 which has been upheld by th 

• . 	Hon'bie High' Court of Gujarat. . It has also been contended that a 

Full Bench of the Hon'ble High Court.ofKe.rala in N.G.Prabhu Vs. 



• 	
" 	.12. 

Chief 	Justice (1973' Lab.,IC 1399) has also observed that 

upgrdation to a higher pay scale does not amont• to promotoh. 

The respondents contend that the applicant is not entitled to the 

reliefs sought. 	 .. . 	 . 

0.A.1302/00: 	 . 

• 	9. 	The aoplicant who belongs to Scheduled Tribe community was 

prorroted to Grade IV. 	f BCR w . e . 	1.1.95 giving her the 

benefits of reservation 	While so 	the irrougned order dated 

.4.12.2000 was issued reverting her to Grade III. Aggrieved by. 

• 	that the applicant has filed this -ppiication seeking to set 

asde the A-5 order to the extent it affects her declaring that 

he is entitled to continue in Grade IV unoer the 2nd respondent 

and for a direction to take 'action accordingly. 

10 	The resDordents in their reply statement seek to justify 

e impugned action on the grdund that the placement, in.Grade IV 

not being a pro1otion as has been held bv thC Ahrnedabad Bonch in 

0 623/96 whi ch nas oeen upheld by the Hon'bie High court of 

Gujaat, the action has been rightly taker 

0.A.1321/2000: 	• 	. 	• 	 . 	• 	•' 	• 	• 

11. ' The applicant, belongs to Schduied' Tribe commun'ity was 

promoted to BCR Grade IV w.e.f. 1.1.92 giving her the benefit of 

reservation. She is aggrieved by . the impugned •order dated 

4 12 2000 'everting her to Grade III The applicant has 

therefoe 	filed this application seeking to set aside the 

.1'- 	 • 	 • 	 , 	 . 

I // 
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irrnugned order to the extent it relates to the apl'icant and for 

a declaration that she is entitled to be. continued in Grade IV 

and for, a direction to . the respondents . to 	take 	action 

accodingly. 	 . 	. 

The respondents seek to justify theimpugned order on the 

groühd that the placmnt of the applicant in Grade IV not being 

a promotion, she was not entitled to get the beneflt of 

reservatio.n, that the point has. been clarified by the Ahmedabad 

Bench of the Tribunal in O.A.623/96 which has been upheld by the 

Ho'bie Hgh Court of Gujarat and that the impugned order is 

unexceptional 

O.A.1322/2000:  

The 	applicants 1 & 2 belonging to Scheduled 'Tribe 

community were promoted w.e.f. 1.1.93'and 14.95 respectively 

gllvinq the .bnefit of reservation , have filed this appiicaton 

chni t 	ords dstod. 2?1O200O (A5)'. A6' ahd A7 order 

dated 27.11.2000 by which theywere  reverted to Grade Ilifrom 

Grade IV. They have filed this applicatiOn challenging these 

orders and for a declaration that they are entitled to continue 

in the post of Grad.e-I'V BCR..  

14 	In the reply statement the respondents seek to justify the 

imjuaned 	orders on the ground that the placement of the 

applicants in Grade IV BCR are not being a promotion, the roster 

For reservation was not applicable as has been held by the 
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Ahmedabad Bench Of the CAT •n O.A;623/96 and therefore,, the 

impugned action taken in implmentatiOfl o 	
the abov6Judqent 

canhot he faulte. 

0 A 130/2000 	 . 	 . 	 - 

15. 	
The applicant aniember of the SOheduied Tribe was oromoted 

to.Grade IV BCR we.f.11.92. 	
Aggrieved by the order dated 

4/12/2000 by which she has been reverted from the post of Grade 

IV Of BCR to Grade III., she has flied this application seeking to 

set as 	the imougnedoider A-5, decl.arin.that she is entit)ed 

• 	 to be continued in Grade IV and to direct the respondents to take 

• 	. 	action accordingly. 	. 	 .. . 

The respOndents in their reply statements contend that the 

oiacemet of the apolicant in Grade IV Was not a promotion and. 

therefore the principles of reser'atiofl was wrongly applied in 

view of the judgement . of the Ahmedabad Bench of the CAT in 

0.A.523/96 which haVe oeen upheld by the .Gu.jarat Hi,gh Court. the 

action hs been 	ight'iy taken. • It, has been further contended 

than t h e above action is suported by the ruling of the Full 

Bench of the Ho'b]e High Ccrt ofKeral.a inN.G;PrabhU and 

anot.her Vs. Hon'ble,Chief Justice and others (1973 Lab IC 1399).. 

OA13:35/OO 	 . 	. 	. 	. 	. 	 •. . 

The aoolicant a member of the s.T. was granted Grade 1V 

(Chief Telephone SUpervior) promotion w.e.f. . j • 795. by  order 

dated 29.3.96 qiving the benefit of reservation.Purportedly in 

implementation of the judgient of the Ahmedabad Benh f the 

1 ; 	 . 	 - 	 • 
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C.A.T. i.n O..623/96 	the aopiicant was on noticetohow cause 

why she should not be reverted aS she was not eligible for 

promotion to Grade IV we,f. 1.95 submitted her explantion 

against the proDosal an 'also made a representation A5 to the 4th 

respondent. However referring to lter. dated 89. 99(A3) of the 

of the DT the im'uqnea orae' dewed 4 . 12 .2000 has been issued by 

the second respondent r'evertjng the applican.t to Grade IlL 

Aggrieved by this, the aoplicant has filed theOA. ,  seeking to 

quash Annexure 'A9 tothe •extent it affects her, declaring that'• 

the applicant is entitled to continu, in Grade IV an for 

necessary direction to the resoondnts. 

18. 	The respondentsseek 'to justify the' impugned orders.on the 

basis of the decision of the Ahmedabad Benh of the Central 

dm ni s:.rat' vs Tr.i buna'i 	n 0. A 623! 	wh ch has beer 'ih I ci by 

the Gujarat High Court. 

O.A.8/2001  

The apiicant who joined the service on 251'.1966. was 

grantd T3OP and BCR and wsiatr promoted' to drade IV of BCR on 

• 	1.1.1994. 	On the, basis of te instryctions contained in DOT 

letter dated. 8.9.99' in purported implementation of t h e directions 

• 	contained in the order of the .Ahmedabad ' Bench of the Central 

Administrative Tribuni in O.A.623R5 which was confirmed by 

th Hiqft Court of Gujarat, the third resoondent issued Annexure 

Al dated 18.12 .2000 reverting the acolicant from Grade IV to 

raae III 	Aggrieved by that the applicant has filed this 

/ 	 ' 



• 	 aplicati0fl se 
I 

-

eking to auash Annexure Al to the extent it affectâ 

• 	 him and for a declaration that he is entitled to. continue as 

- 	 Grade IV and for drectiofl to the respondents to allow him to 

continue as Grade IV.. 

rA 

20. 	The rsponderitS seek to •justify the imgned action on the 

ground that the Ahmedabad Bendh of. the Central Administrative 

Tribunal in O.A. 623/96 have held that the.roster on reservat.iqfl 

culd not apply in the matter of placement from BCR Gr.III 1-0 10% 

of BCR Gr.IV. 	 . 

0.A.108/2001 

.21. 	The aoplicarit belonging to ScheduTed Caste commUnitY was 

granted 8CR promotion to Grade IV with effect from 1.1.1996 by 

order dated 9.2.1e9'5:(Annexure Al). 	On. the basis of t 	- 

•j4dgment of 	3 h Cbntral Administfative Tribunal, Ahnedabad Bench 

• .inO.A.623/96with M.A.No.660/96 deciarifli that reservation • is 

iot applicable to SC/ST cndidates for promotion to Grade IV BCR, 

the first resoondent issueda nOtice dated 31.8.2000.(AflfleXure 

A2) proposing to re',ert him to Grade III The apolcaflt submitted 

a repreentatiOfl . In reply to his representatiOrt he has 

recived the memo dated 11.1.2001 inforrninghim that a favourable 

•
decisián could . not be taken on his reoresentatifl as no revised 

instruction had been receivd from the DOT. He was also served 

A5) by which h& with an order dated 11.1.2001 • Annexure 	 was 

.'t 	•.. 	 • 

• 	 . 

I 	

.. 	 • 
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revertedt.o Grade III with immediate effect. 	Aggrieved the 

• aboli,cant hasfiled this alicatibn'  challenging the imougned 

ordersV. 

22, 	The respondents ha'e fiid a reply statement seeking to 

jstii5' the impjgned orders relying on the order of the Ahmedabad 

Bench of theCentai AdministrativeTribunal in O.Ad 623/96. 

• OA.1iOJ200l 

23 	The applicant a,meberof Scheduled Trbe was oromotedto 

Grade IV Of the BCR.with.effect. from 1,1.1994 by order dated 

24.10.1994(Annexure Al) giving her thebenefit  of reservation 

Pursuant to the orders of the DOT dated 22.8.1997and 8.9.1999 On 

the basis of the judgment of the Ahmedabad Bench of the 	entrai 

•Adrinistrative Tribunal in 0.A.. 
V 	

623/96 a show-cause notice 

(nnexure A2,was sevea on te aoplicant pr000sinq to revert her 

to Grade ITt of 
V 

the BCR. 	The. applicant 	submitted 
V 
 hr 

• 

	

	•fepresefltatiofl opposing the ptoposed action.. She was served with 

a memodated 11.1.2001 bfVth first resoondent informing her that 

V 	 a favourable decision on her representation would not he taken as 

• aisp the order of the sam 	dete reverting her to Grade III. 	
V 

V 	 Aggrievd by tht the applicant has filed this application 

V 	 • 	seeking to set aside the impUg)'ed orders. 

24. 	The respondents seek t:jutify the imougnëd orders 

• placing reliance on the judgment of the Ahmedabad Bench of 
V  he 

:entraiA,dmiistratiye Tribunal in O.A. 	623/96. 	 V 	

• 	 V 

/ 



18. 	 . 

0A.111/2001 
 

The aplicant bl.onqin to.cheduled Caste was oromotpd to 

Grade IV of 9CR with effect from 1.7.1993 by order dated 

24-.10.1994(Annexure Al). giving'him.,  the benefit.' of reservation. 

While so, the aoolicant was served w-ith a notice Annexure A2 

propoing to revert him to Grade III in purpo'rted implementation 

of - the 	jidgment 	of the Ahmedabad Bench of the Central 

Administrative Tribunal in O.A. 623/96 .The applicant 

submitted his reply Annexure A3 oposing the oroposed actionS 

However the first respondent has ssued the impugned order. dated 

11.1.2'001 reverting the applicant to- Grade III . Aggrived the 

'applicant has filed this applicationseeking to set aside the 

• 	impugned order Annexure A4. 	 - 	 - 

The resoondents seek to justify the imougned act'ion•On the 

ground that the reservation for Scheduled Caste/Scheduled Tribe 

is not applicable to Grade IV promotion as has been held by the 

Ahmedabad- frtch of •the Central Administrtive Tribunal in O.A. 

623/96. 	.- 	 .•. 	 - 	 . 	 - 	 - 	 - 	 - 

O.A. 220/2001 

The first aplicant was promoted to Grade IV 6CR from 

30.1i.90(Ahnexure. A) and. the second applicant was promoted-to 

Grade IV 6cR with effect frOm 1.7.1994 by /nnexure A2 order. - 

They were promoted aplying the reservatjon roster. . Aggrieved by 

th 	order. dated 31.1.2001 (Annexure A5) by which in purpoted - 

• 	 .- 

0 • 	 . 	 . 

- 	 - 

0 	 , 	 . 

/ 	 . 



• 	 - 
implementatioh of the judgment of the A'hmedabad Bench.of the 

Central Administrative Tribuna' Jn 0 A 623/96 they were 

reerted to Grade; IV. The'y havefiled this aoo icatton seeking 

to set aside the imougned orders 

28. 	The respondents seCk to justify the impugned acton on the 

ground that the Ahmedabad Bench of' the Central Administrative 

Tribunal has beidthat roster for reservatipn does not apply for 

placement in 8CR Gade IV - ' 

\ 
0.A.221/2001 

• 	29. 	The first apiicant was promoted to Grade IV BCR with 

sffct from 1.1.92 by Annexure Al order and the second applicant 

was promoted to Grade IV witheffect from 1.7.1994 by Annexre A 

• 	order. ,Aggrieved by the order dated 22.2.2000 of the third 

• 	 respondent 	reverting 	them 	to 	Grade 	III 	in 	purported 

• 

	

	 implementation of the judgment of the Central Administrative 

• TribunaL Ahmedabad' Bench in O.A. 623/6 . the applicants have 

filed. thiE slication seeking to set aside 'the impugned order. 

The respondents 'in - the reply statement seek to justify the 

• impugned .acton on the basis of the judgment of the Central 

Administrative Tribunal. Ahmedabad Bench in O.A. • 623/96. 	' 

0.A.311/2001  

The applicant belonging to Scheduled Caste was placed in 

the Grade IV of the 8CR with effect from 30 11 90 by order dated 

16 8 1(Anneure Al) q'ving her the benefit of reservation 



Aggrieved by the impUgne order dated 2711.2•000 (Annexure A4) by 

which she. is reverted to Grade III on'theb'ssoF the letter of 

the DOT dated 8999 the acoU'cant has filed this .•aooi.ic.ation 

seeking to set aside the impugr.ed orders. 

• 	32. 	'The respcndent seek to Just,ify the impugned order on the 

qroun that. the Abmedabad Bench of the Central Administrative 

Tribunal in O.A. 	623/96 -has hed that. the reservation roster, 

oos not, apply to Grade IV promotion. 

23. 	We have perused the pieadiny mall, these cases and have 

heard the learned counsel on eith 	a ide. The short auestion 

that oalls for ad)uaicatlon in chese cases is wethec the 

elevation to Grade IV of BCR is a oromotion which attracts the 

roster communal reservaton 	The Ahmsdabad Bench of  the rib,jnal 

'in 0 A 623/96 held that tr3e  eietion to 	ade I' oF  BR not 

being an appointment to a higher post., is not a promotion and 

therefore the orincipiD of reservation is inapplicable 'The 

,judgement of the Ahmedabad. Bench of the Tribunal was uoheld by 

the Hon'bie High Court of Gujarat. in OP No 685/99 As thë 

B*ngalose Bench of the Tr*btinal thd not aqrea with the view tkev 

by the, Ahmedabad Bench of CAT. 'the' issue was referrQd to a Full 

Bench àf.  the Tribunal. 	The Full Bench ,of the Tribunal in 

'M.LRaaram Naik and Others. Vs, The Additional Director, CGHS 

angaiore and others and in other, ' cases considered the issues - 

e.ferred. One of the issues referred to the Larger. Bench. was: 

Whether placement in 10 ner cent BCR (Grade IV) 
as per the scheme dated 16 10 OD on the Das'is of sen?onty 



• 	in basic grade amounts to promotion and if so, whether 

reservation •fo 	sheduied cast.esand scheduled tribes in 

- 	those 8CR Grade-IV posts is not applicable?" 

34. 	The 	Full 	Bench 	answered 	to these points in the 

affirmative. While reaching that conciuson the Full nch 

considered the observations of the. Hon'hie Supreme Court in 

various deciCions.on thCisse. The Full Bench took note of..the 

cbservations of the Apex Court in State of Raiasthan \/s. Fateh 

Chand Soni (1999) i 5CC 562), the Apex Court observed as follows: 

The High Court, in our opinion,, was not right in holding 
•that promotion can only be to a higher post in the servic 
and appointment to a higier scale of an officer holding 
the same post does not constitute promotion. In the 

• 	 literal sense the Word promote means. to advance to a 
higher position, grade, or honour". So also 	promotiofl' 

	

• 	 means "advancment or preferment in honour, dignity, rank, 

	

• 	 or 	grade", 	(See Webster's Comprehensive Dictionary. 

• International Edn., P.1009) 'Promotion' thus not only 
covers advancement to higher position or rank but also. 
implies advancement to a higher grade. In service law 
aiso the expression promotion has been understood in the 
wider Cense and it:has been held that promotion can be 
either to a higher pay scale or to a higher oost." 

35, 	The Full Benchalso noted that the Constitution Bench of 

the Apex Ccrt in Rampraad vsD :K.Viiay and others(AIR 1999 SC 

3563) referred to reviw the principle laid down in Fateh Chand 

Soni's case. 	It was on the basis of the above authorities that 

• 	the Full Bench held that the placement: in 10% 8CR (Grade IV) as 

per the scheme dated 16.10. 1990 On the basis of seniority in 

•basicgade amounts to promotion and therefore sreservation for 

• • SC/ST is •aplicable to such promotion . We are of the view that 

the Full Bendh has settled. the issue to be followed by all the 

Benches of the Central AdministatiVe Tribunal. 

The learned counsel of the respondents referred us to the 

ruling of, a Full Bench of the Kra]a H'ch Court titled N G PraohU 



.22. 	 a- 
and another vs.The Ho,nble thief Justice. and ohrs, r€ported in 

1973 Lab.LC. 1399. The Hori'bie Hiqh Court in that case was 

considering whether nomination of .a Senior Stenograoher to the 

Selection Grade was a promotion in terms df definition of 

- promotion Jr, the relevant ru'ie. 	the facts of this case are 

entiely differe.nt.and the rules consdred are 	1so, dffrent. 

Therefore, the decision 	fs  the Larger Benc,h of the Tribunal 

following the decision of the Apex Court in Fateh , Chand 3oni 's 

case that roster for esr'ation has to be applied for Diacement 

in the Grade IV 8CR is hound to be followed by all the Berches of 

• 	. 	the Tribunal.  

37. 	In the light of the-  above discussion, we' find that the 

impugned orders in all These cases are unsustainable. 
• 	

there -Fbre,; allow 	 settihq aside the impugned 

• , 	orders to the extent they.affect the apolicants declaring thst 

• 	the applicans were entitled to contnue In theGrade IV of BCR 

on the basis of their promotions 	iving'them the benefit of 

• 	reservation. 	••• .5 ' 	

. 	 S 	 . 

• 	 . 

 

M. In O.A. 1291/00 as the aoplicant has sice been retired 	the 

respondents are directed o treat that the ap1icant , to have 

continued in. the Grade IV 8CR and to make availabie'to him the' 

arrears of pay and ailo'ances and enhanced oensionay benefits. 

39. 	In O.ANos.1290/00 and 1291/oa as . there was no interim 

order of stay, the aolibant was reverted. 	Respondents are 

therefore directed to reinstate the •pplicant in the Grade IV 8CR 

as if the impugned order.d -jd not take effect and make available 

to'himthe arrears of pay and allowances.  

• 	 - 	 - 	 .' 	 . 	 S  

'1 	- 	•' 	 0 	 - 	 S  

S 	 - 
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40., 	The above drecti0ns shal] be comp'ied with within a 

period of two months from the date ot receipt of a copy of this 

order. No costs. 

• 	 Dted the 20th March, 2002. 

sd/- 	 ' 	 sd!- 
• 	 T.N.1'.JAYAR 	 ' 	 'A.,V.HARIDASAN 

ADMINISTRATIVE MEMBER 	
VICE CHAIRMAN 

rv/nij 

• 	- 	 ' 	 • APPENDIX' 

O.A.1347/2000  

App1Oaflt•S' AnnexureS : 

1. A-i: 	True photocoPY of the order No.TFC/ST-86
- BCR/9 0  

dromoting 1st and 2nd'appiiCaflt to the post of 
Grade IV. BCR dated 25.2.911. 

'2. A-2: 	True photocopY of the order NO.STA/30-25/R19S/
94  

Issued from the off ice of 'the' 2nd respondent dated 

5..97. 

3 	A-S 	True pflotocopY of t n e order No 	2 	4-TE 2-6/9 	II 

issued by 1st repond,ent dated 13.2.97. 	 7 

A-4: •, 	True 	photocopY 	of ' 	the 	
reversion 	order.. 

N 	J3t 8-6'BC/20O 	issued to 1st and 2nd u  
applicants from' Office of the 2nd' respondent c,,ated 

• 	• 	' 	' 	,' 	• 	23..1028O0. 	 ' 	 • 

A-5: 	. True • photocopy ' of 	t he 	
reversion 	order 

o sT 7T/BCR/10%/2O00 	issued to :d applicant 
espondent dated 28.8.2000. from Office of the 2nd  

Respondents' AnnexureS : 	' 	' • 

R- 2A: 	PhotocopY Of the order in 	
0.A,623/96 	dated 

- 	11.4.1997 of the CAL' Ahmedabad Bench. 

R-2B: 

	

	PhotO copy of, the order No.22-6/94-,TE.I,I dated 
13.12,1995 of the M'inict.rY of Communications, New 

• Deihi. 	' 	 • 	' 	' 



O.A. 1290/2000 

Appl.icants Annexures: 

I 	A-i: True 	copy of the Order N0.ST.BCR/iO%/Pt./14 dated 
4.12.2000.ised-bv 	the, 3rd 	.respondent 	to 	the 

aplicant. 	 - 	- 

A-2: True 	cápy 	of the Me:o. Nc,ST-1030/BCR/Tech/III/41 
dated 	25. 11 .98 	1 scued 	by 	the 	Deputy 	General 

- Manager(Admn). 	Office 	o'T 	ho 	General. 	Manaqor 
Telecom District. 	•Trivandru.rn'tb the applicant. 

A-3: True copy of the Memo NoST6o4tTech710%/16 	dated 

8 8 2000 	ssued 	b 	L 	,Amn; 	Cfce or the 
- 3rd'respondent to the. appicant. 

4'. 	.A-4: True copy of 	the 	representation 	dated 	4.9.2000- 
submitted by the api i-cant to the 3rd reponden. 

A-5: True- 	copy 	of 	the 	rooresehtation dated 49.2000 
• 	 . submitted by the applicant to the ist respondent. 

A-6: True copy of the Lett6r No.'ST-BCR/1%/Pt/i 1I 	dated 
• 	 . 4.12.2000. 	issued 	by the DGM 	(Pig&Arnn). 	Telecom 

• 	 - 	
- District, 	Tiivandrum-23 to.the applicant. 

Respndents' Annexures: 	S 

R--i : True copy of 	letter No.22--6/24--TE--1 	datea 	22• 8.97 
• issued by the DOT.. 

R-2: True- , 	copy 	of 	-Judgement 	n 	O.A 	No.623/96 	by 
• 	

. Abamadabad C.A.T.  

R-3: . True 	coy• 	of 	Judement 	in 	1987(4) 	ATC 3",3 -by 
C..J..T. 	Jaba.pur 	Bench.  

R-4: True copy of the Judgernent 	in 	1973 Lab I 	.1399 	by 
Ker&a High Court. 

5 	R-5: 	- ' True cooy of the 	letter No.22-3/94--TE 	II 	issued 'by 
Dam New, Deih 

O.A. 	1291/2000 	. 	 S.  

Aupi icant' a Annexurs':  

	

- A-i: 	True . copy of the Or-Jet t40. 	 0% 	dated 
.4.12.2000 issued by'  the 3rd respondent to the 

-. applicant. 	 . 	 . 

	

2. A-2: 	True copy of. the Memo Nc.ST1030/90-92195 dated 
22.4.91 issued by the Divisional Engineer (Admn). 
Office of-the Teieom District Manager, Trivandrum-
to the applicant. - . , • • . 
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Wpoiicat's AnnexureS: 

A-3: True 	coy 	f the Memo No.ST .554/Tech/10%/1.7 date.d 

8.8.2000 isued by the DGM (AdmnL Office 	of. 	the 

3rd resonden.t to the applicant. 

A-4: True 	copy 	of 	therePreSeflta0fl dated 21.8.2000 

submitted by the.apiiCaflt to the 3rd respondent. 

-5: True co 	Qf the 	repesefltatiOfl 	
dated 	21.8.2000 

submitted by the applicant to the . lst,reSPOfldeflt. 

6 	A-6: True 	coy 	of 	the 	representation dted 19.9.2000 

submitted by the applicant to.the 3rd respondent. 

7, 	A7: True coy of the Letter No.ST_BCR/10%/Pt/ll. 	dated 

4.12.2000 	issued 	by the DGM (Plg& AmnJ, Telecom' 

District, 	TrivandrUm23 to the applicant. 

Respondents' AnnexureS: 

R-i: True 	copy 	of 	the 	DOT 	letter 	
dated 	22.8.97 

,sTA/30_25/R1gs!94. 

R-: True 	copy 	of 	Judqement 	of 	
the Hoi"ble Central 

.- Administrative TribunaL 	
Abamadabad Bench.' 	nO.A. 

NO..623196. 

• 	R-3: .3. True 	copy 	of 	the' 	order 	of. DOT. 
	dated 	8.9.99 

NO.22-6/94TE 	11 	. 	 . 	 . 	 . 	 . 	 . 

O.A.1302/2000 

Applicant's Annexures: 	. 

A-1 True 	copy 	of 	'memçrndum 	
No.KL/TR/53/1 3  

dt.16.L1994 of t\heGOVt. 	of India, 	Indiafl 	
Posts 

and TeleraPhS Departeflt.: 	. 

A2: 'true 	copy 	of 	memo 	
NO.ST/BCR/10%/Genl/ 1 O/ 95  

dt,29.3,1996 of the 2nd respbndent. 

3, 	A-3: ' True 	coov 	of 	memorandum . . No,,ST/BCR/10%/99!18 

y[Q ot tne 	t. resconaer 

A4: True 	copy 	of  
' the representation dt.23.8.2000 to 

the 1st respondent 

A-5: True 	copy 	of 	letter 	
No,ST./BCR/10%/P/ 

dt.4.12.2000 of the 	1st respondent. 

6.. 	A-6: True 	copy 	of 	the 	
basic grade seniority list as 

obtaining 	on 	1.1.96. 	• 	 . . .. 

7. 	A-7: True copy of the model 	oster for promotion. 
	' 

B 	A-B True copy of order No O-3 1 27,°EN/8 	dt 23 8 94 	of 

• • the 2nd. respondent. 	• 	: 
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Respondents 'Annexures.: 

1'. 	R-1: True 	copy 	f the Qrder'No.STA/3025/Rlgs/S4 dated 
- 

5.9.97 	issued by the t.sst 	Director 	(Staff 	I) 

Trivandrurn. 	. 	 . 

2. 	R'-2: True copy of the' ;Judgemsflt ir OANo.623/96 WITH MA 
• . ko.660/26 	dsod 	11,497 	of 	the 	Central. 

AdmintstratiVe Tn i buna 	, 	Ahanedabad. 	 •. 	 . 

3. 	R3: True cbov of the order dt.24.3.87 of 	the 	Central 

- AdmiriistratiV 	Tribunl. 	balpun Snch. 

4.. 	RL4: True copy, of the Judqemen 	in 0.P,.Nos. 	. 4329 	and 
7 4339' 	of 	1972 	dated 	•13.3.3 	of the Keraa H.igh 

Court, 	Full 	Bench. 	. 	. 	 . 	. 	 . 

'O.A.1321/2000 	. 

• Applicant's Annexures:  

A-i: 	• True 	copy 	of 	memo. NO.ST ..BCR/10%/T0/7/22 	dated 

8.8.2000 of the 1st respondent.  

A-2: True 	copy 	of 	the representation dt.21.8.20 0  to 

the 	1st.re$oondent. 	. 	. 	 . 	 • 

3.' 	A-3: True copy 	of "the 	gradation 	list 	of. 	Telephone 

Operators 	(basic 	grade) 	as 	on 	1.1.96 	of 	the 

Secondary Switching Area 	circulated 	by 	the 	2nd 

resoondentvidNo.S'T563/Tu/1/82 	dt.19.7:2000.. 

4. 	A-'i: 	' True 	cony 	of 	'c'rder 	' NOST.BCR/10%/Pt/13 

dt.4.12,2000 of the 	1st resoondent. 

5. 	A-5: 	' True copy of the order dt..1'1,97 	In, 	.A No.62/96 
nf the Ahamedabad Bench of the C;A.T. 

3. 	A-6: True copy of the 'Model Roster cadr.e strength 	uto 

13. 	 . 	. 

esoondents' Annexures: 	. 	 • 	 . 	. 	. 	 ' 	. 	. 

R-1: True'copy of theorder of DOT dt.5.9.97. 

R-2: True 	copy 	of 	the order dated 	11.4.97.Of C.A.T., 
Ahamedabad Berichin 0A.No.623/96 with M.A.660/96. 

3 	R-3: . 	True copy 	of 	the 	od3r 	dt.24.3.84 	of 	C.A.T., 
Jabaipur Bench reported in 	1987 	(4) Administrative 

• 	

' - Tribunals caes 	 ' 

• 	
R-4: True 	copy 	of 	the 	judgejnent (Full 	Benh) of the 

• 	 ' 	
' H'on'ble High.Court 	of 	Kerala 	reported 	in 	197,3 

LAB.LC.1399.(V6C313) 	. 	• 	 . 
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OA. 1322/2000, 

Applicants Annexure 	: 

A-I: True 	photocopY 	of 	the order No.E.1/Rlgs/BCR/226 

- promoting let applicant to the post of 	Grade 	IV 

3CR dated 	21.1.97. 

A-2: True 	photocopy 	of the order No.E.35/79 promoting 

• 
2nd apblicaflt to the post of Grade IV 	BCR 	dated 

5.6.96. 

3.. 	A-3: True 	ghotocoY 	of the 
issued from the office of the 2nd respondent dated. 

5.9.97. 

A-4: True: photocopy 	of 	the 	order 	NO.22-6/94-TE.II 

issued by 	1st respondent dated 	13.2.1997. 

A-5: True 	phtocoY 	of 	the 	reversOfl 	
order 

No.TFC/St-8-6B0R12000 issued to theist applican 

from 	off ice 	of 	the 	2nd 	
respondent 	dated 

23.10.2000. 

A-6: True 	photocopy 	of 	the 	reversion 	
order 

No.TFC/St-8-6--BCR/2000 issued to the 2nd applicant 

• from 	office 	of 	the 	2nd 	
respondent 	dated 

23.10.2000 . 

A-7:. True 	copy 	of 	the 	notipe 	of 	
reversion 

No.ST/EK262/29/Gr.IV/3 	iSSUed by 	3rd 	respondent 

to the applicants dated 27.11.2000. 

Respondents AnnexureS: 

R-1: True. 	Copy 	of 	the 	judgment 	passed 	by 	
Central 

dinist.ratiVe 	Tribuha"1 	Ahmedabd 	• Bench 	
in 

o,A.No.623/96dated 	11.04.97. 

R-2: True 	copy 	of 	the 	order 	No.22-6/94-TE - IT dated 

..9.99 	issued by the Department. 

O.A. 	1330/2000 

Applicant's AnnexureS: 

A-i: 

	

	True copy of memo No,ST-1301/11/52 dt.23.3.1992 of 

the 2nd respondnt. 

• A-2: 	True 	copy 	of • memo 	No.0ST.BCR/10%/T0/1/23 
dt.8.8.2000 of the let rpondent: 	 . 

A-3: • 	True copy of the representation dt21.8.2000 to 
the 1st respondent. 	• 



• 

Applicant's Annexures: 

4. A-4: True cocy of seniority list of, Telephone Ooerator 

(basic grade) 	as on 1.i96 was circulated 	by 	the 
2 n d respondent 	vide 	No.ST., 	563/TO/1/82 
dt.19.7.2000. 

5. A-5: Tra 	copy 	c& 	order 	No.ST.CR/10%/Pt.13  

dt,4.12.2000 of th 	1s 	rosoond e nt. 

6. A-6: True 	coov of the order 	in GA No.623/96 dt. 411.4.97 
.pf the Ahamedabad Eench. of the C.A..T.. 

True cody b -F the Model Roster Cadre strength 	upto 

13. 

Respondents' Annexures: 

• 	i. R-2A: Photo copy of the order dated 22.8.97 of the Leot 
of Telecommunication.. 

2 R28:, Photo cooy of the order in GA 523/96 dated ii .-.97 
of the C.A,T Ahmedabad Bench. 

3. R-2C: Photo cooy 	of 	the 	order 	in 	T.A. 	139/86 dated 

24.3.87 of the Q.A.T Jabaipur Bench. 

4. R-2D: Photo cocy of the ordr in O.P 4329 and 	4339/1972 

dated 	16.3.1973 of the Kerala High Court. 

O,A.No.1335/2000 	 .. 

Appl icant.'s Annexures: 

1 A-1: 	. True 	couy 	of 	memo 	Nc;ST/BCR/10%/Gen./9/95 
dt. 29.3.96 of the 2nd resoondent. 

irue . cooy 	or 	memo 	No.St ;BC/i0%/TO/7,21 	dated 

8.8.2000 of the 2nd respondent. 	- 

3..  True 	cony of 	letter No,22-6/94--TE.II 	dt.8.9.99 of 

the 3rd respondent 	. 

4.  True copy of the 	reoresentation 	dt.21 .82000 	to 

the 2nd 	responden. 	 .. 	 . 

5. A-5: True 	copy 	of. 	the representation dt.21 .8.2000 to 
• 	. 	

• the 4th respondent 	• 	•• 	 . 

6. A-6: True copy of the order dt.11.4.97 	9nO.A No.623/6 
- 	

• - of the Ahmedabad Bench of 	.he C.A.T. 	• 	. 

S. 



••1. 

Applicant's Annexures: 	 . 

7. A-7: True copy of th 	seriority 	list 	circulated 	with 

iettr 	No.ST/563/TO/1/82 	dated 	19.7.2000 of the 
2nd respondent. 

8. A-8: True cop,y of the Model Rost;er for a cadre strength 
O 	L.. 

9. A-9: True 	copy 	of 	order 	No,ST.BCR./iO%/Pt/13 
dt4.i2.2000 of the, 1st 	resonden't.. 

Respondents' AnnexUres: 

1. R-2A: Photo copy of theordor No,'STA/30-25/Rlgs/94 dated 
• 5.9.97 of the Chief General 	Manager. 	Trivandrum. 

2. R2B: Photo cooy 	of 	the 	order 	1n 	O.A. 	623/96 dated 

11.4.97 	of the C.A.T., 	Ahrneda'bad 	Bench. 

3 R-2C: Photo 	copy 	of 	the 	order 	in 	T.A.139/86 	dated 

24.3.87 	of' the C.A.T. r 	Jabalpur 	Bench. 	. 

4. R2D: Photo 	copy-of the judgement ir 	O:P.4329 	4339/72 

date,d 	16.3.73 of the Hon.' bie High Court of Kerala. 

O.A.8/2001 	 . 

• 	 . 	 Applicant's Annexures: 	. 	' 	 •. 	 •• 

1. A-i: True cLopy of. the Memo 	No.E1/336/Coll.III/9 	dated 

18.122000 issued for the 3rd respondent. 

2,  

A-2: True copy 	of the. Mei'no No.E--i/336/Col 	1J54 dated 

21 , 3.35 	issued by the 	Assistant. 	General 	Manager 
(Admn), 	'bffice 	of 	the 	General Manager.. 	Telecom 

D.tict. 	Kottayam. 	 . 	 . 

3. A-.3:. Tue copy 	of 	the 	Order 	No.22-6/94-TB-lI' 	dated 

13.2.95 	issued 	by the Director 	(TE), 	DeØartment 
• 	 • 

• of Telecom District 	New Delhi 

Rspondents Annexüres: 

1 R-1 : • True 	copy 	of • 	 the. 	order 	of 	the 	Central 
Administrative 	Tribunai 	Ahemedabad Bench in O.A 
623/96 with M.A 660/96. dated 	11.497. 

2 R2: 	'• True. copy of 	DOT 	letter 	No. 22-6/94-TE-JI 	dated 
8.9.99. 	.. 



.'O.A.108/2001 

Appl 	cant' s Annexures 

1. A-i:' True áooy of order NoSTG/J.us/Grade IV/1/16 dated 
20. 12.1995 of the 	lEt r:spondent. 

2 A-2 ue 	con; ' 	' 	 'rj 	I\',TDS/cS dated 
31 ..2000 of 	the 	lot,  nusDandent. ,  

3 A-3: T rue , cppy of the reuresentaton dated 0.92000 	to 
the 	st respondent. 

4 A4 True 	copy 	of 	mono 	- 	 1 	l'/SiBP/1/07 daed 
11.1 .2001 	of 	the 	lEt 	resondent, 

 A75: True copy of 	Memo 	NoE-1/R1gs/STBPs/I1/26 	dated 
11.1.2001.of 	the 	1st 	resrordent. 

 A-6: True coy 	of 	the ordr'ir;.O,A.Nos.• 	241, 	870 and 
1022 of 	1999. dated 	20. 1.2000. 

Fespodents' Annexur.es 	: 

1 R-1(a) True cony of oqder in QA 620/96 dated 11 0 4.1997 of 
Hon'ble: C, A. T, 	Ahnedaoad Benr 

2. R - i(b), True cody of letter No22-6/94-TE-II datd 22.8.97 
issued by Director 	of 	Telecom. 	Ne/ 	Delhi 	with 
coveringZ lettdr No STA/30-25/Rlgq/9.i. dated , V9.97 
of Assistant Dir -éctor( 	Staff), 	.Offiôe 	of 	CGMT 
Trivandrum, 

3 R-10:. etc 	•No22/5/34,TII 	dated 	9.7:99 	issued by 
ADO, 	(TE). 	 S  

4. R71(d): CrctAiar. 	No.2-6/94-TE 	dat.ed 	8.9.99 	issued 	by 
• Director Telecom, 	New Delhi 

0 A 	110/2001 

OC 11 C''1t' ' 	 ce 

True 	copy 	of 	memo 	No.ST-A/Gr,IV/TOs/22 	dated 
24 	0 94 of the 	lt 	" 

2. A-2: True 	cony 	of 	memo 'No.ST-A/.GrIV/TDS/30 	dated 
21.8.2000 of the lst.respondent. 

3, •A3: True 	copy 	of the reoreent.ation dated nil 	to the 
Deputy Gener' '1anager. 	Koilam, 
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Aplicant's Annexures: 

A-4: - True copy of 	memo 	N0.ELI/1qS/.ST.EPS/.1I/3 	dted 

11.1.2001 	ot 	the 	1st respondeht. 

A-5: True 	cooy 	of 	memo No.E-I/RlgS/STEPS/II/36 dated 

11.1.2001 	of the 	st respondent. 

A-6:' True copy of the order of the CAT. Bangalore Bench 

ir 	O.A,Nos.241,870 	and 	i 022 	of 	199.9 	dated 
26.4.2000. 	. 	 .. 

Respondents' Annexures 	: 

1. 	'R-1(a): Order 	inOA'623/96dated 11.4.1997 CAT, 	Ahmedabad 

Bench. 

• 	2 	.R-1(b): True copy of letter No.22-6/94-TE 	dated 	22.8.97. 

isued by Director of TeiécGm with covering letter 

NoSAT/30-5/Rlqs/94 	dated 	at 	Trivandrum 	the 

5.91997 	issued 	by 	O/ 	CGMT, 	Keraia 	Circle, 

• 	 . Trivandrum. 

3.. 	R-1(c):' Department 	of 	Telecom 	letter 	No.22-6-'94-TE.II 

dated,9.7.99. 

4. 	R-1(d): Department of Telecom 	letter ' No,SAT/2-6/94-TE.II 

dated 	8.9.99.. 	. 	. 	 . 

0.A,111/2001 	. 	,• 	 . 	 .. 

Applicant's Anxures  

1. 	A-i: True 	.copA 	of 	memo 	No.T-A/Gr.IVtT0S/22 	date,d 

- 24:.1094 of the 	1st respondent. 

A-2: True 	copy 	of 	memo 	No.ST-A/GflIV/TOS/29. 	dated 

31.8.2000 of the 	1strspondent. 

A-3: True copybf the reprsenttion dated 19.9.2000 to' 
the Deputy General 	c4anaqer. 

. 	A-4: 	,, True 	copy 	of 	memo.No.E-I/R19S/STEPS/II/36 dated 
11.1.2001 	of the 	1st 	respondent. 

A-5: 	' True copy of the order of the CAT. 	Bangal,ore Bench 

in 	0.A.Nos.241 !870 ' and 	1022 	of 	1999 	dated, 

26.4.2000.  

I . 	. 	 . 
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Respondents' Annexures 

 R1(a): True cooy of theorder 	in 0.A.N.01.623/96 ofHon'ble 
Central 	Adrrnstrative Tribunal 	Ahrnedabad Bench.. 

 R-l(b): True Cory of ieter o22-6/94- 7_E-II dated 22.8.87 
of 	2nd 	respondent it.h 	covering 	letter 	dated 
5.997. 

 R- i(c): True copy of the latter 	No22-6/94-TE-II 	dated 

True 	copy of 	the. letter No,22-6/94TE-II dated 

8.9.99. 

O.A. 	22?/2001 

Applicants' Annexures : 

A-i: True 	.hotocopy 	of 	the 	order 	No.E.II/4/STBR/55, 
issued from office oF the 3rd respondent promoting 
1st 	apolicant 	to the potof Grade IV, 	BCR dated. 
16.8.91. 

A-2: True photocopy of the 	order 	.No.ST/EK-224/29/1126 
• issued. .. from 	office 	of the 3rd respondent to 2nd 
• aplicant dated 21.827. 

A-3: True photocoy of the 	order 	No.STA/30-25/R1gs/94 
issued 	-From 	the 	office 	of lst respondent dated 
5.9.1997. 

.4. 	A4: True Ohotocoov 	of 	the 	letter 	No,T22/9-TE.II 
issued 	f -om 	office 	of 	the 3rd respondent dated 
12.2.1997. 

5. 	A-5: True photocopydf 	the 	oroposed 	postponement 	of 
promotioh 	to 	Grade 	IV 	letter. 	No. 
ST.EK-224/29/II/30 	issued 	to 	applicants 	from 

• 	 . 	 . 	 . 

office of 3rd respondent dated 31.1.2001. 

Respondents AnnexureC 	: 

. 	R-1: True 	copy 	of 	the 	letter No.22-6-94-TE.II dated 
• 13.1,95 	issued by 	the 	Director 	•Dnartrnent 	of 

Telecom. 	. 

R-2: True copy.of instructions issued by th e Deartnient 
•  dated 8.9.99. of Telecom No.22-6-94-TE.II  



o. 

O.A.221/2001 
Applicants Annexures. 

True ph'otocoy of the order No.ST/E'K-225/28 /11/68 
- issued from Office of '3id respondent promoting 1St 

applicant 	to 	the 	pcs 	of 	Grade 	IV..BCR'dated 

2.4 	'93. 	 - 

2 	A-2 TUO 	out000py 	c 	hA 	oroer 	No 8T/EK-218/29/8 
issued 	from 	the 	it'ice of the 3rd respondent to 
2nd'apdiicarit. 	dated 	14. 12.95. 

3 	A-3: 	- True photocopy .of the 	order 	No,STAI30-25/R1gS/94 

issued 	from 	the 	Office. 	of 1st rspondent dated 

5.9,97. 	' 

, 	 A4: True photocopy of 	the 	letter 	No.T22-6/94-TE.1I 
issued 	from 	Office 	of 	the 3rd respondent dated 

,- 	-, 

A-5; 	. True'hotocopy 	of 	the 	proposal 	of 	reversio'n 

No,STEK-218/28/II/42 	issued 	to 	applicants from 
the Office of 2ndrespondent dated 22.12.2000. 

Respondents' Annexures. 

1. 	R-1: True 	cooy 	of 	letter 	No.22-.6/94-TE-II 	dated 

13.12.95 	issued by Ministry of Communication. 

'2. 	R-2: True 	copy of order in letter No22-6/294-TE dated 

• ' 	 8.9.99. 	BSNL of ADGJTEL 

3. 	R-3: True copy of 	order 	No..8T/EK218 	/29/1/47 	dated 

72.2001, 	BSNL, 	Cochin reverting the applicants. 

0.A.311/2001 

Aopl icants ,nrexures: 

Tre 	rhotocony 	of 	the 	order 	No. E/II/4/TBR/55 

isued from office 	of 	3rd 	respondent 	promoting 

applicant 	to 	thern oost 	of 	Grade 	IV. 	8CR dated 

16.8.91 

2. 	A-2: True photocopy of the 	order 	No.STA/30-25/Rlgs/94 

issued 	from 	the 	office, of 1St respondent dated 
• 5.9.97. 

3, 	A-3: True phoocooy 	of 	te 	letter 	No.T22-6/94-TE-II 
- 

issued 	from 	office 	Of 	the 3rres..pondent dated 

13.2.97.  

' 	A-4: • 	 ' 	 True photocopy of 	the 	proposed ' postpOrement 	of 

promot1ot 	of 	' •• 	Grade 	• 	 IV 	• letter 
No.ST.EK-262/29/Gr'.IV/5 	issued to 	appliciit 	from 

27.11 	2000 the office of 3rd respondent dated 	..' 




